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Order of the Division Bench delivered by 

Hon'ble Shri A.B.Grthi, MerjterlAdmn.). 

We have heard Mr.V.\Tenkateswara Rao, Learned 

Counsel for the Comtempt Petitioners in CP..68/92 arising 

out of O.A.502/91. In the judgement in the Oh a direction 

was given to the respondents to absorb the applicants on 

a regular basis in accordance with a scheme if there is one. 

If there is no scheme now, they shall prepare a scheme to 

absorb the PHCPT Attendants'. 8 monthS time was given to 

prepare the said scheme. The judgement was dated 26.9.91)  

bin the respondents did not finalise any fresh scheme within 
a 

the pericd 	stipulatSfi. C- 

As could be seen from our order dt. 15.11.93 
-a 

the respondents explain-that the rrtter of introduction of 

a scheme was under active consideration. Consequently 

additional time was given to them to finalise the scheme. 

Mr.N.R.Devraj, Standing Counsel for the respon-

dents has now shown us a letter from the Government of India, 

Ministry of Ookmunications, Department of Telecorirnunications 

dated 12.1.94. It is to the effect that iztompliance 0 with 

the judgement of the 'Tribunaljt was decided to bting the 

temporary status and regularisation)Lj of the department 

of Telecommunications 1989. Under the said scheme a casual 

labour after serving as such for a spe4ifled period would be• 

conferred temporary status which would, entail certain financial 

and other benefits. The scheme also refers to the subsequent 

regularisation of such casual labourers. 
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Mr.V.Venkateswara Rao contends that the 

respondents did not truly comply with our judgement by 

not introducing a fresh scheme for the regularisation/ 

absorption of the PHCPTAs of the Telephone Department. 

He further as4erts thab it would not be proper for the 

respondents to bring the PHCPTAs within the scope of.. the 

scheme governing the grant of temporary stakiis/regularisation 

to casual labourers.. He further, states that even in the 

manner of,, the Introductionof the scheme.the respondents 

did not act fairly in that, there is no provision to give 

the benefit,of the existing scheme to the PMCPTM with 

retrospective effect,ii.e. the date of their initial 

engagement. 

. 	.. The various contentions raisedby Mr.V.Venkates-

wrc Rao could more appropria ely form part of afresh CA, 

the Comtenipt petitioners . _ fl . aggrieved by the content? 
c. 

of the newly eMa+ed- scteme. , . So far as the cp is concerned 

we are satisfied that the respondents while, bringing the.. 

PHCPTM within the scope of the already existing scheme for 

casual labourers have sufficiently complied with the jtgement 

ino.&502/91. 

6...,:,. The comtempt Petition is therefore dismissed 

without any order as to costs•  

REIIOY) 
Fmber(Judlj 	. ....- 	.,.., , Member(Mmn.,) 

Dated: 19th January, 1994 

(Dictated in Open 
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